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(b) No Sir; as far as Government 
are nY"<Ire, the matter has not been 
discusso,l by the Board of Governors 
of th" lU.S. 

(c) G..lvcrnmcnt are f:iatisfied that 
the pr, f.osed merger of the two Insti-
tutions ''';11 make for better co-ordI-
nation between their activities and 
will b" in the interests of !ports in 
the cOllntry. 

Typin, teat for CODftrmatloD of 
Govel'lUlM!D& Emplo,.eea 

lZOZ. :~ r  S. M, Banerjee: Will the 
Mlniater of Bome Allain be pleued 
to atate: 
(a) 'lHhether Government have re-

eenu,. J ,!lazed the condition of Typin, 
teat as precedent to confirmation in 
the c:aoe of the Central Secrelarl .. t 
Clerical emplo,.eea; 

(b) if so, the detaU. and nature of 
*be relllzation granted; and 

(,,) t'.e rellllOns for ,ranting the 
relaxation? 

The lIepat,. MIDlster ID the MIDIs-
..,. of Bome AlIalra (Sbri L. N. 
MJsbra): (a) and (b). Yes; Sir, but 
-only In respect of temporary Lower 
Division Cleric! who (i) have attained 
the age ot 45 years or may attain 
this age and (ii) have completed 10 
years CDntinuous service In the grade 
ot L.D.C. provided they have made 
at least two genuine attempts to pass 
the typing test and they are consi-
dered suitable far such confirJnQtion. 

(c) The relaxation waa allowed In 
Yiew of the fact that there is little 
chance of this category of employees 
qualitying In a typing test at 30 worda 
per minute because at their age and 
but tor the relaxation they will be 
denied eonlIrmation BIld pensionary 
beneflts, 

.&1tf1\Dae 111 __ to L.D.DII. 

UOs. 8brl 8. M. BulIlr2ee: 
I!IIrl BIIWara Be4d,.: 

Will the Minister of Bo_ &JIaIn 
lie plea led to state: 

CI) 11 hether Government hive dII-
-*Ia .. d the _t 0.1 , .01_ lao 

crements to the Lower Division Cler. 
in Centra! Secretariat Offices; 

(b) whether after the withdrawal 
Of this concession, the incrementa 
were again given to a particular s",-
tion of Clerks; and 

(c) if so, the reasons lor not gran'" 
Ing the increments to all the 
emplo)'ees? 

Tbe Deput,. MiDlater ID the MInIs-
11'1 of Bome Allain (8br1 L. N. 
MIsbra): (a) Yes, Sir, with e!!ee' 
tram 28-9-1960. 

(b) Some of the Lower Divlsioa 
Clerks had becQrne eligible for tI>e 
advance increment. from a date prior 
to 28-9-1960, but could not be granted 
the beneftt before th .. t date due to ad-
ministrative delays. Such perSOD! 
were also made eligible for the con-
cession subsequently provided th.,. 
were considered suitable tor conllrma.. 
tion in the grade at Lower Diviaioa 
Clerk fram a date prior to 28-9-1960. 

(c) The increments were disconti-
nued in pursuance of a recommenda-
tion Of the Second Pay CommiasiOll, 
as no luch benefit is admissible to 
Lower Division Clerk.. in the subordi-
nate offices and there are no speciel 
reasons for making a distinction be\-
ween the two categories. The que.. 
tion of grunting the increment.s to aU 
Lower Division Clerks in the Central 
Secretariat after 28-9·1980 does nol, 
therefore, arise. 

bpeadlture .. Sbelkla AlMIlIIJaII 

UM. Sbn Dallit SlDrh: 
Siln Bukam ChaDd 
Kaehhavalya: 
SlId Ouar Lal Berwa: 
Slid lap" Slarll SId..". ... 
8ml Ba4e: 
SbrI Ya4Ilvir SIDrb: 

Will the Minister of BOIDe A ..... 
_ pleased to reter to the rep!,. glv. 
to Unstarred Question No. 1732 ... 
the 8th September, 19S5 Ind state: 

(a) whether 1ID7 \!tepa line"" 
talteD to reduc:e 1M ~ • 
~ Abclullah. 




